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THE STANDARDS OF WEIGHTS MEASIB~ES 
ACT, 1976 

No. 60 OF 1976 

. . 

[8th ~ ~ k i i ,  l976.j 
I 

An Act to establish standards of weights and measures,ko regulate 
inter-State trade or ,commerce in weights 2 ,  : measures , . , -. ., . .-. "afid (%her 
goods which are sold or distributed by wei ht me$s&e of 3#b- 
ber, arid to provide for matters connected t a c!~dewith 6i irii?'i&&htal . . 

thereto. 
BE it enacted by Parliament in the Twenty-seventh Year of the 

Republic of India as follows:- 

PART '1 

I. (1) This Adt h a y  be called the Staridards of W&i&~"&d ~i~k i i ikes  
Act, 1d76. Sh@rg titk, 

(2) It extends to the whole of India. .? 

(3) I t  shall com-e in'to for& on such date ks the Centrd Govermfbnk rn 

may, by notification, appoint, and diffel'ent &tes iday he. appoin@B for m@'B' 

different- 
'('&) .p6vhiofi:i Gdf this Act, 



356 Standards oJ W e i g h t s  and Measures [ACT 50 

(c) classes of undertakings, 
(d) classes of goods, 

, (e) classes of weights and measures, or 
(f) classes of users of weights and measures, 

and any reference in any such provision to the commencement of this 
Act shall be construed as a reference to the coming into force of that 
provision in such areas, or in respect of such classes of undertakings, 
goods, weights and measures or users of weights and measures in rela- 
tion to which this Act has been brought into force: 

Provided that the provisions of this Act (including the standards es- 
tablished by or under this Act) shall come into force in the State of 
Sikkim on such date, not being later than five years from the passing of 
this +s, ;he Fpt ;? l /Co~evv?ent  ,may,! by qo t i f i c a t i~n~  n,~pol:l)t, and 
differe6t sates may be appo~nfeed'Ifor"different p<o~ i~ ions  of; this' 'Adt or 
for -different areas or for different classes~o9 undertakings or for different 
classes of goods, or for differcntL:@as.ses, of weights and measures or for 
different classes of users of weights and measures. 

2. Ln this Act, unless the context otherwise requires,- 
Defini- - 
tions. (a) "calibration" m e q s  all the operations which are necessary 

for the purpose of determining the values of the errors of a weight 
* or measure and, if necessary, to determine the other metrological 

properties of such weight or measure, and includes the actual fixing 
I of the positions of the gauge-marks or scale-marks of a weight or 

TI- measure or in some cases, of certain principal marks only, in relation 
to the corresponding values of the quantity to be measured. 

Explanation.-Calibration may also be carried out with a view 
to permitting the use of a weight or measure as a standard; 

( b )  "commodity in packaged form" means commodity packaged. 
, a,whetper,in any bottle, tin, wrapper or otherwise, in units suitable 

: ; . . i j ; : i  
or sale, whether wholesale or retail; 

@ ; ;;;. ,.,fc) _:pealer'L . i n ,  relation , n y  weight or, measure, means a 
. ,3,>:.!,.5..<. . . .  .<'.!> , ! , ? , , 8 ,  I : . :  

son ~ h o , ~ n r .  a firm 6;. .a Rindp undiSided family wgic!!,' @afh&<'on;' ?.J%T t ) J : i :  f r , J \  !!::,> 

. ,,fiifec?.y : ~ ~ j ~ ~ ~ R y i ~ ~ i ,  ,%B ;busihess: i ...;ijrii I:- : .  buvi.6 : selling,' > ,  , !:,,: iupflying 2 ,.,,; c or 
il,ll$_;i,tf:5Piytqg ;wa sp,fh or measure; w h a h e p  / c j  < :  f6r a s h  o r  for 

deferred pagmeilt o r  for corn%ssi6n. ?&nuheration oi- otk& v&&ble ,.<. . T i  ? 
!. . > I .  

consideration, and incl~xdes--.. 
fjr!! I : ,  I ti . . .  S t  , . ,  . ::? . . . . , 

(i). a commissi& agent &?b;.h carries in,'&u&' kj~i~j&$g &:Sue- 
. .  ; i , .<i  , i . .  

9 ,  
: - . ,  < 

half of any principal, 

(ii) an iinporter who 4el!f~! r ~ ~ ~ p l i ~ ~ ,  distributes or otherwise 
delivers any weight or measure to any user, manufacturer, 

nrson, repairer, consu'mer or any o'the'r p'.- 1 '  

L:,lbutl,does :+o$, i ~ l q ~ g e ~  ;a , m a , ~ u f  actur-er urh? sells,,, , .  .sypplies? . , . ,  : distributes 
$*Pi@ V r  othem7ise delivers any weight or measure to any persjo:$, br .. 

; ,&f i t  : ;'; 

$e?d%*.? category of persons referred to in this clause. 
,:, ! ' 

-. -53 bn K Erc;olnnntion.--For the removal of 'doubts, i t  is heie$y.'dicl&t.cd 
'ars'sd tl~+ha.t*:bn!c*afixuf.act'urel', who: Sell$!; ;~up,pli.es, :distributes. or otherwise 

.: .f$*:&Y< .<:, 
... . .. !- *'idemei.s: ,any-&eight or ,rneasure:itt~ any person ,pther than a dealer,, ! , 

shall be-dccmed to he  a dealer; 2, . , .<.  

( d )  "Director" rncans the Director'of -T.?egal M~trology appointed 
under section 28; 

r ? L 3 . 1  '. ; .< 

( e )  "exycrrf" wit!; its grarrL]??af.ic:?! v ~ ~ i a t i o l l k  ~ Y , I C ~  c . o ~ ~ i ~ & < ~  

l;lc;alls taking cn:t of 'Tfirlin to  n pl;!ct: outside T??.dia: 
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(f) "false package" means any package which does not conform 
to the provisions of this Act or any rule or order made thereunder 
in relation to such package; 

(9) "false weight or measure" means any weight or measure 
which does not conform to the standards established by or under 
this Act in relation to that weight or measure; 

I;  (h)  "General Conference on Weights and Measures" means the 
Conference Geheral des Poids e t  Mesures established under the 
Convention du Metre; 

(i) "import",, with its grammatical variations and cognate ex- 
pressions, means bringing into India from a place outside India; 

( j )  "International Bureau of Weights and Measures" means the 
Bureau International des Poids et  Mesutes, established under the 
Convention du Metre, at  Sevres in France; 

(k) "International Organisation of Legal Metrology" means the 
Organisation Internationale de Metrologie Legale established under 
the Convention Instituant Une Organisation Internationale de M e t r ~  
logie Eegale; 

(I) "international prototype of the kilogram" means the proto- 
type sanctioned by the First General Conference on Weights and 
Measures held in Paris in 1889, and deposited at  the International 
Bureau of Weights and Measures; , . 

I (m) "inter-State trade or commerce", in relation to any weight 
or measure or other goods which are bought, sold, supplied, dis- 
tributed or delivered by weight, measure or number, means the pur- 
chase, sale, supply, distribution or delivery which- 

(i) occasions the movement of such weight, measure or 
other goods from one State to anothcr, or 

(ii) is effected by a transfer of documents of title to such 
weight, measure or other goods during its movement from one 
State to another. 

Expla?tafion 1.--Where any such weight or measure is, or other 
goods are, delivered to a carrier or other bailee for transmission, the 
movement of such weight, measure or other goods shall, for the pur- 
poses of su'l-clause (ii), be deerr .(! ̂ r ~ )  commence s t  the time of such 
delivery and terminate at  the time when delivery is taken from such 
carrier or bailee . v 

I Explanation 11.-Where the movement of any such weight, mea- 
sure or other goods commences and terminates in the same State, it 
shall not be deemed to be a movem-,;! of such weight, measure or 
, other goods from one State to acother merely by reason of the fact 
that  in the course of such movement it passes through the territory 
of any other State; 

(n) "label" means any written, marked, stamped, printed, or 
graphic matter affixed to, or appearing upon, any commodity or 
package containing any commodity; 

(0) ' cman~fac t~rer ' l ,  in relation to any weight or measure, means 
a person v~ho ,  or a firm or a Hindu undivided family which,-- 

(i) makes or manufactures such weight or measure, 
(ii) malres or manufactures one or more parts, 2nd acquires 

the other parts, of such weight or measure and, after assembling 
- tyrost. parts, cIainis the ell6 prodl~ct to  1)-2 a wci~pht or mcasure 

;?':?'''tr,n+~-rCc ) ? ~ 7  ~ , i m ~ p l f  nv i i 4 0 1 F  :IT the. case r?l;i\: t,?, 
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(iii) does not make or manufacture any part of such weight 
or measure but assembles parts thereof made or manufactured 
by others and claims the end product to be a weig'ht or measure 
manufactured by himself or itself, as the case may be, 

(iv) puts, or causes to be put, his own mark on any com- 
plete weight or measure made or manufactured by any other 
person and claims such product to be a weight or measure made 
or manufactured by himself or itself, as the case may be. 

Explanation.-Where any manufacturer despatches any weight 
or measure or any part thereof to any branch office maintained by 
him or it, such branch office shall not be deemed to be a manufacturer 
even though the parts so despatched to it are assembled at such 
branch office; 

(p) "notification" means a notification published in the Official 
Gazette; 

(q) "person" includes- 

(i) every department or office, 

(ii) every organisation established or constituted by Gov- 
ernment, 

(iiiy every local authority within the ternitory of India, 

(iv) every co-operative society, 

(v) every other society registered under the Societies Regis- 21 1860. 
tration Act, 1860; 
IT) "premises" includes- 

(i) a place where any business, industry, production or trade 
is carried on by a person, whether by himself or through an 
agent, by whatever name called, 

(ii) a warehouse, godown or other place where any weight, 
measure or other goods are stored or exhibited, 

(iii) a place where any books of account or other documents 
pertaining to any trade or transaction are kept, 

(iv) a dwelling house, if any part thereof is used for the pur- 
pose of carrying on any business, industry, production or trade. 

Explanation.-"Place" includes a vehicle or vessel or any other 
mobile device, with the help of which any trade or business is carried 
on, and also includes any measuring instrument mounted on a vehicle, 
vessel or other mobile device; 

(s) "prescribed" means prescribed by rules made under this Act 
and "prescribed authority" means such authority as may be specified 
by such rules; 

(t) "reference standard" means the set of standard weight or 
measure which is made or manufactured by or on behalf of the Cen 
tr'til Government for the verification of any secondary standard; 

I (u) "repairer" includes a person who adjusts, cleans, lubricates 

or paints any weight or measure or renders any other senrice to 
such weight or measure to ensure that such weight or measure con- 
forms to the standards established by or under this Act; 

( v )  ".c%!r", pith its p~.arnmatical variations and cop~atb expres- 
sions, mcnnr; transfexa ~f ~ ~ r o r ) t ~ ' t \ ~  ix any weich!, nlrn::l11-c or other 
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goods by one person to another for cash or for deferred payment or 
for any other valuable consideration, and includes a transfer of any 
weight, measure or other goods on the hire-purchase system or any 
other system of payment by instalrnents, but does not include a 
mortgage or hypbthecation of, or a charge or pledge on, such weight, 
measure or other goqds; 

(w) "seal" means a device or process by which a stamp is made, 
and includes any wire or other accessory which is used for ensuring 
the integrity of any stamp; 

(x) "secondary standard" means the set 01 standard weight or 
measure which is made or manufactured by or on behalf sf the Cen- 
tral or State Government for the verification of any working 
standard; 

(3) "stamp7' means a mark, which is made on, or in relation to, 
any weight or measure with a view to- 

&.. ( i)  certifying that such weight or measure conforms to the 

-- standard specified by or under this Act, or 

(ii) indicating that any mark which was previously made 
thereon certifying that such weight or measure conforms to the 
standards specified by or under this Act, has been obliterated. 

Explanation.-A stamp may be made by impressing, casting, en- 
graving, etching, branding or any other process; 

(2 )  L L  transaction" means- 

(i) any contract, whether for sale, purchase, exchange or 
any other purpose, or 

. - 
, ,  (ii) any assessment of royalty, toll, duty or other dues, or 

(iii) the assessment of any work done, wages due or services 
rendered; 

( za )  "unverified weight or measure" means a weight or measure 
which, being required to be verified and stamped under this Act, has 
not been so verified and stamped; 

(zb) "verification", with its grammatical variations and cognate 
expressions, includes, in  relation to any weight or measure, the pro- 
cess of comparing, checking, testing or adjusting such weight or 
measure with a view to ensuring that such weight or measure con-, 
forms to the standards established by or under this Act, and also 
includes re-verification and calibration; 

(zc)  "weighing or measuring instrument" means any object, 
instrument, apparatus or device, or any combination thereof, which 
is, GZ is intended to be, used, exclusively or additionally, for the pur- 
pose of making any weighment or measurement, and includes any 
appliance, accessory or part associated wit11 any such object, instru- 
ment, apparatus or device; 

( z d )  "weight or mea.;uren means a weight or measure specificti 
l-~y or under this Act, and includes n wcighin;; or rne~su r ing  inst;l-u- 
tllerll; 
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Provi- 
sions of 
this Act 
to over- 
ride the 
provisions 
of any , 
other 
law. 

( ze )  "working standard" means the set of standard weight or 
measure which is made or manufactured by or on behalf of Gov- 
ernment for the verification of any standard weight or measure, - 
other than a national prototype or national reference or secondary 
standard. 

3. The provisions of this Act shall have effect notwithstanding any- 
thing inconsistent therewith contained in any enactment other than this 
Act or in any instrument having effekt by virtue of any enactment other 
than this Act. 

ESTABLISHMENT OF STANDARDS O F  WEIGHTS AND MEASURES 

CHAPI'ER I 
Standard uni t s  

Units of 4. (1) Every unit of weight or measure shall be' based on the units 
weight or of the metric system. 
measure 
to be (2) For the purposes of sub-section ( I ) , -  
based on ( a )  the international system of units as recomqended by the 
metric General Conference on Weights and Measures, and 
system. 

( b )  such additional  unit^ as may be recnmmended by the Inter- 
national Organisation of Legal Metrology, 

shall be the units of the metric system. 

Base 5. ( 1 )  The base unit of length shall be the metre. 
unit of 
length. 

(2) The "metre" is the length equal to 1650 763.73 Wave lengths in 
vacuum of the radiation corresponding to the transition between the 
levels 2p and 5d of the krypton-86 atom. 

10 6 
I 

Base 6. (1)  The base unit of mass shall be the kilogram. 
unit of 
mass. 

(2) l!he "kilogram" is the unit of mass; it is equal to the mas? of the 
international prototype of the kilogram. 

Base 7. (1)  The base unit of time shall be the second. 
unit of 
t h e .  ' (2) The "second" is the duration of 9 192 631 770 periods of the radi- 

ation corresponding to the transition between the two hyperfine levels 
of the ground state of the caesium-133 aLu111. 

Base .B, (I) The base unit of electric current shall be the ampere. 
unit of 
electric (2) The "ampere" is that constant current which if maintained. in 
current. ' wo straight paraiiel conductors of infinite length, of negligible circular 

cross-section, and placed one metre apart in vacuum,' would produce 
between these conductors a force equal to 2 X 10' newton per metre of 
length. 

Base 9. ( 1 )  The base unit of thermodynamic temperature shall be the 
uni t  of kelvin. 
therrno, 
ciynarnic . . . 
teinlicra- (2) The "keivin" is the fraction 172'13.16 of the ther-axlodynamic tan-  
t,,rc. perature of the triple point of water. 

: .  . . .  , .  , , 



(3) The kelvin shall also be used for expressing the interval or 
difference of temperature. 

(4) Zcro degree Celsius corresponds to 273.15 kelviri. 

(5) The degree Celsius may also be used for expressing the interval 
br difference of temperature, unit degree Celsius being equal to unit 
kelvin. 

&sf 10. (1) The base unit of luminous intensity shall be! the candela 
unit of 
luminous (2) The "candela" is the luminous intensity, in the perpendicular intensity, 

direction, of a surface of 1!600,000 square metre of a black body at the 
temperature of freezing platinum under a pressure of 101 325 newtons 
per square metre. 

11. (1) The base unit of amount of substance sllall be the mole. Base 
unit of 

(2) The "mole" is the amount of substance of a system whlch con- m~ounk 
of sub- tains as many elementary entities as there are atoms in 0.012 kilogr'am stance, 

of carbon 12. 

(3) When the inole is used, the e'liementary entitles shall invariably 
*be' specified and may be atoms, 'molecules, dons, electrons, other particle, 
or specified groups of such particles. 

Supple- 
12. (1) The Central Government may, by rules made in this behalf, mentary, 

specify, in relation to the base units of weight or measure, such supple- derived, 
mentary, derived, or other units or standard symbols or definitions as special 
the General Conference on Weights and Measures or the International al'd 

Organisation of Legal Metrology may recommend. other 
units of 
weight or 

Explanation.-"Derived unit" means a unit which is derived from measure- 
the base, or supplementary, units, or both. their 

synlbls, 
deflni- 

' (2) The Central Government may, by rules made in this behalf, lions, ete. 
specify, '8uch multiples and sub-multiples of, and physical constants, and & -  

ratios or co-efficient~ in relation to, units of weigllt or measure as the 
General Clonference on Weights and Measures or the International Or- 
ganisation of Legal Metrology may recommend. 

(.'I), The Central Governmel~t may, by notification, declare, for such 
periqd  as it may consider necessary such special units of weight 'or 
measure as the General Conference on Weights and Measures or the In- 
ternational Organisation of Legal Metrology inny recommend. 

13. (1) The base unit of numeration shall be the unit of the inter- Base 
national forin of Indian numerals. lullit of 

11~n1er2- 
(2) Every nuineratioil shall be *made in accordance \r\~ith the decimal tio31- 

sydem. 

(3) 'I'lic clccimal multiples and sul, nlultiples of t l ~ e  numerals shall 
Isc of ~ r i c l l  dencn1inatio::s and writtt.ll in .such l l l a l~ l l~ l  a:, t 1 1 ~  Cel~tl%j 
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Government may, after previous publication, speciiy by rules made in 
this behalf: 

Provided that no such rule shall be made before the expiry of six 
months from the date on which the draft of the proposed rules was first 
published in the Official Gazette. 

14. (1,) The base unit of mass specified in section 6 and base units 
of measures specified in  section 5 and sections 7 to 11 (both inclusive) and  
the supplementary and other units specified by rules made under section 
12, shall be the standard units of weight or measure, as the case may be. 

(2) The units of numeratioil specified by or under section 13 shall be 
the standard units of numeration. 

Physical representation of standard units 

i5. (I) For the purpose of deriving the value of the kilogram, the  
Central Government shall cause to be prepared a national prototype of 
the kilogram and shall cause its accuracy to be certified by the Inter- 
national Bureau of Weights and Measures in terms of the international 
prototype of the kilogram and shall deposit the same in such custody 
and a t  such place as that Government may think fit. 

(2) For the purpose of deriving the  value of the metre, the Central 
Government may cause to be prepared a national prototype of the metre 
and, where such prototype is caused to be made, shall also cause its ac- 
curacy to be certified by the International Rureau of Weights and Mea- 
sures and depopit the same in such custody and at  such place as that 
Government may think fit. 

16. ( I )  For the purpose of deriving the value of'the base units, other 
than the base unit of mass, the Central Governrnent shall cause to be 
prepared such objects or equipments, or both, as may be necessary for 
the purpose and shall cause the accuracy of such objects or equipments, 
or both, to. be certified by the International Rureau of Weights and 
Measures at such periodical intervals as may be prescribed, and, shall, 
after such certification, deposit such objects or equipments, or both, i n  
such custody and at such place as that Government may think fit. 

(2) For the purpose of deriving the value of the supplementary and 
other units specified under section 12, the Central Government shall 
cause to be pre'pared such objects or equipments, or both as may be 
necessary for the purpose and shall cause the accuracy of such objects 
u r  equipmcnts, or both, to be certified at such periodical intervals and by 
.such authority as ]nay be prescribed, and, shall after certification, de- 
posit such objects or equipments, or both, in such custody and at  such 
piace as that Government may thinlr fit. 

37. Every national prototype specified in section 35 and every object 
or cqnipmcnt, or l~oth,  rcfcrrecl to in scction 16,  shall hc kept in such 
mnilrler and under such conditiolls as may be prescribed. 
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18. J1) Every- 
Refe- 

(a) reference ~ tandard ,  rence, 
secon- 

(b) secondary standard, and dary 
and 

( c )  working standard, working 

shall co~lform to the standards established by or under this Act and be standards. 

verified and authenticated at such periodical intervals and in such 
nianner as may be prescribed. 

(2) Every reference standard, every secondary standard and every 
working standard shall be kept in such manner and under such condi- 
tions as may be prescribed. 

19. (1) The Central Government shall, in relation to any weight or 
measure, prescribe the physical characteristics, configuration, construc- 
tional details, materials, equipment, performance, tolerances, methods or 
procedures of tests in accordance with the recommendations made by 
the International Organisation of Legal Metrology: 

Provided that where no such recommendation has been made, the 
Ceritral Goveri~ineni shall prescribe such physical characteristics, con- 
figuration, constructional details, materials, equipment, performance, 
tolerances, methods or procedures of tests in relation to any weight or 
measure as it may think fit. 

Power of 
Central 
Govern- 
ment to 
prescribe 
physical 
character- 
istics, etc., 
of w e i g h  
and 
measures. 

(2) Where it is not reasonably practicable to give effect to any re- 
commendation made by the International Organisation of Legal Metro- 
logy, the Central Government may make such changes of a minor 
nature in the recommendation of the International Organisation of 
Legal Metrology as may appear to it to be necessary. 

Standard weights and measures 

20. (1) Any weight or measure which conforms to the standard Standard 
unit of such weight or measure and also conforms to such of the provi- "eight or 

sions of sections 15 to 19 (both inclusive) as are applicable to i t  shall mea'ure' 

be the standard weight or measure. 

(2) Any numeral which conforms to the provisions sf section 13 shall 
be the standard numeral. 

21. No weight, measure or numeral, other than the standard weight, 
measure or numeral, shall be used as a standard weight, measure or nu- 
meral. 

22. No weight or measure shall be made or manufactured unless it 
conforms to the standards of weight or measure established by or under 
this Act: ." 

Pro~lided tha t  the Central Covernme1-it may permit the making or 
m2nufacturing o:r ;In:%, ~vcight or  n:cas:irc which does not conror~l? l.o the 
st:~ildards estai?ii::'i?cd h y  or. under, !his Act, if such weight or. lilensure 

, , 
::; ;713zc oT :.-- ,,,,;,,,,,,,.,,.,,, . = . - . r - , - t ~ ~ : . p ?  ., ~:::'!!.::::yc3j;~ !(I:' 4.h~ 1:~ri:ose of 2::;- ::cl:::?tiffc 
i12\rcstj c r ~ ? j o r ;  ~ - c - . ~ c ~ : : y c ~ l  c, t. for  c - - y - . . x - - [  n l ! z  is. I?ladc or ..-,~.,. , - fr ,  - !  ,,--l.;. 

?CL& '\,<ili , . , i l < i l . i L ,  < ' C L l i l  ,.CI 

u r ~ ~ d c r  sucl~~ cc!i!rl;riijils ;ji:d uesl~:ii:lio~ls as  lriay be prescribc?ci. 

Use of 
non- 
standard 
weight ar 
measure 
prohibited. 
IvIanuf ac- 
ture of 
non- 
standard 
weight or  
1nc i lS i lT<'  

prohibi!- 
2 
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L 

Prohibition 23. No weight, measure or other goods shall bear thereon any ,hs- 
with cription or indication of weight, measure or number except in accord- 
regard to ance with the standard unit of such weight, measure or numeration inscrip- 
tiona, ,,tc, established by or under this Act: 

Provided that in relation to any w&ght, measure or other goods 
which are manufactured for scientific investigation or research or for 
export, inscription or indication thereon of any weight, measure or num- 
ber may also be made in accordance with any other system of weight, 
measure or numeration if such inscription or indication is demanded by 
the person by whom such scientific investigation or research is to be 
made or by the person to whom the export is to be made. 

8 
P 
k' 

Custody and verification of standard equipments 

EL 
i S ~ P P ~ Y *  
X 

24. (1) The Central Government shall cause to be prepared, for the 
P s 

etc'* " purposes of this Act, as many sets of reference standards as it may think 
t \reference 

stanaar&.. necessary and shall supply to each State Government as many sets of B 
b reference standards as it may think fit. 

(2) The Central Government shall keep in its custody, for the purposes 
of this Act, such number of reference standards as may be necessary. 

(3) Every reference standard referred to in sub-section (2) shall be 
kept at such place and in such custody as may be prescribed and no such 
reference standard shall be deemed to be a reference standard and shall 
be used as such unless i t  has been verified and authenticated in accord- 
ance with the rules made under this Act. 

Prepamtb 25. The Central Government shall cause to be prepared, for the pur- 
and cuatod,y 
of secad- poses of this Act, as many sets of secondary standard or working standard 

arY as i t  may think necessary and shall keep such sets of secondary standard 
orworking or working standard at such place and in such custody as may be 
shndards. prescribed. - 
Verift.. 2%. (1) Every secondary standard referred to in section 25 shall be 
cation, verified with the reference standard by such authority as may be pres- 
stamping, 
etc., of cribed and shall, if found on such verification to conform to the standards 
secondary established by or under this Act, he stamped by that authority. 

(2) Every working standard referred to in section 25 shall be verified 
with the secondary standard which has been stamped in accordance with 
the provisions of sub-section ( I ) ,  by such authority as may be prescribed 
and shall, if found on such verification to conform to the standards estah- 
lished by or under this Act, he ~tanlpecl by that autho~.ity. 

(3) Where anjl secondarv standard or working sfandard is stamped in 
accordance with the provisions of sub-section (1) or sub-section ( 2 ) ,  ns 

f l i c  case ]nay hr?, a cei-tificatc sha1.l l ~ r  scnaratclv rrivcn <ho\vinrr l 1 1 ~  date 
on nll~ich ~ u c h  nrcight or mtasurc wa:: stan~ped. 
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27. Where the Central Government is of opinion that by reason of Secondary 

the size or' natute of any secondary standard or working standard re- Or 

working 
ferred to in section 25, it is not desirable or practicable to put a stamp standard 
thereon, it may direct that instead of putting a stamp on such secondary which may 
standard or working standard, a certificate may be issued to the effect be 
that' such secondary standard or working standard conforms to the Stamped- 
standards established by or under this Act and every secondary standard 
or workirig standard so certified shall be deemed to have been dilly 
latamped under this Act on the date on which such certificate was issued. 

PART 111 

APPOINTMENT AND POWERS OF DIRECTOR AND O T H ~  STAFF 

28. (1) The Central Government may, by notification, appoint a Direc- Appo$ht- 
tor of Legal Metrology and as manv Additional, Joint, Deputy or Assis- merit of 

Director tantf Directors and other officers and staff as may be necessary for exercis- 
Md other 

ing- the powers and efficiently discharging the duties conferred or imposed 
xi then1 by or under this Acl. 

(2) Every Additional, Joint, Deputy or Assistant Director and other 
officer, appointed under sub-section ( I ) ,  shall exercise such powers, and 
discharge such functions of the Director as the Central Government may, 
by notification, authorise in this behalf. 

(3) The Director may, by general or special order, define the local 
limits within which each Additional, Joint, Deputy or Assistant Director 
or other officer, appointed under sub-section ( I ) ,  shall exercise his powers 
and discharge the duties conferred or imposed on him by or under this 
Act. 

(4) Subject lu Ill? plovisions of this Act, eveiy Additional, Joint, 
Deputy or Assistant Director and every other officer, appointed under 
sub-section ( I ) ,  shall exercise his powers and discharge the duties of his 
office under the general superintendence, direction and control of the 
Director and shall exercise those powers and discharge those duties in the 
same manner and with the same effect as if they had been conferred or 
imposed on him directly by this Act and not by way of authorisation. 

(5) The Director and every Additional, Joint, Deputy and Assistant 
Director and every other officer authorised to perform any duty by or 
under this Act shall be deemed to be a public servant within the mean- 

45 of 1860. ing of section 21 of the Indian Penal Code. 

(6) No suit, prosecution or other legal proceeding shall lie against 
(1-je Director, ~dk i f iona l .  Joint., Dclpi~ty or Assistant Director or any other 
officer autl~oriscd l o  pcrform any  duty by or under this Act in respect 
of anything whic11 i.1 in gnc?d faith donc or ir~t.c?ncit.d t.o bc done ur?der this 
Act or a n y  rule or order made thereunder. 

(7) T1-ic- Ccntrnl (;ovcr:imcnt m a y ,  n7iih the  col!scnt of tile :';: ;ifi: (;ov- 
r:r.n~ncnt LIDC~ ~i . l J : ) j~ i : f l  10 :;II(')-I cc?r~ditiorl::, Ti~:iit:lf.ionr; :1n6 rc::trjctjc,iir. jt 

, , 
muy specifv in  this :?cl'inif. d'cl'egntc :;:lr';) I ; :  :)I!: 1mwer.s of thi: i i i i . t !cto~.  
~ ~ i ~ d e i -   his A c t  :,:; ii. 111;iy i,~lin]< 1 1 1  i,,, l-tle !lersorl f o ~  tikc; ~jl.np ~ ~ c : j l ~ c !  

. . . . . . 
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holding the office 'of the Controller of Legal Metrology, in  the State, and 
such Controller may, if he is of opinion that it is necessary or expedient 
in the public interest so to do, delegate such of the powers delegated to 
him as he may think fit to any officer subordinate to him, not being an 
officer below the rank of an Inspector, and where any such delegation of 
powers is made by such Controller, the person to whom such powers are 
delegated shall exercise those powers in the same manner and with the 
same effect as if they had been conferred on him directly by this Act. 
and not by way of delegation. 

(8) Where any delegation of powers is made under sub-section (71, 
the powers so delegated shall be exercised under the general superin- 
tendence, direction and guidance of the Director. 

Power of 29. (1) The Director, or any person authorised to exercise the powers 
illspection, or discharge the functions of the Director, may, if he  has any reason to 
etc. believe. whether from any information given to him by any person and 

taken down in writing or from personal knowledge or otherwise, that 
any weight or measure or other goods in relation to which any inter- 
State trade or commerce has taken place or is intended to take place and 
in respect of which an offence punishable under this Act appears to have 
been, or is likely to be, committed are either kept or concealed in any 
premises or are in the course of transportation from one State to 
another- 

( a )  enter at any reasonable time into any such premises and 
search for and inspect any weight, measure or other goods in relation 
to which inter-State trade or commerce has taken place, or is intend- 
ed to take place, and any record, register or other document relatine 
thereto; 

( b )  seize any weight, measure or other goods and any record, 
register or other document or article which he has reason to believe 
may furnish evidence indicating that an offence punishable under 
this Act has been, or is likely to be, committed in the course of, or 
in relation to, any inter-State trade or commerce. 

(2) Where any goods seized under sub-section ( 1 )  are subject to 
speedy or natural decay, the Director or the authorised nerson may dis- 
pose of such goods in such manner as may be prescribed. 

(3) Every search or seizure made under this section shall be carried 
out in accordance with the provisions of the Code of Criminal Proce- 
dure, 1973, relating to searches and seizures made under that Code. 2 of 1974. 

Forfe~ture.  30 Every false or unverified weiqht or measure, and every false 
paclinge, uscd in the course of, or in  relation to. anv inter-State trade or 
commerce and seized under section 29, shall be l i a5 l r  to \)c folfeited to 
thc Central Government: 

Provided that such unver.ified sveiglli or measure shall not be forfeited 
t o  G o v c r ~ ~ ~ n e n l  i f  l:l.rc pel,son from ~ v h o ~ n  such weight or measure was 
spjzed geCs '1h(,: sn:nc verificci a11d sla:nj)cd within such tii?.)? ;IS I-r-lay he 

. . .< 
3. 

]>r(?st:l.l [)k!(.i 



PART IV 

Ap~ l i cab i l i t ~  of this Part 

31. The provisions of this Part shall apply to- Part IV 
to apply to 

( a )  every weight or measure which is, or is intended to be,- inter-State 
trade or 

(i) made or manufactured for the pul-pose of inter-State come,c, 
trade or commerce, only. 

(ii) used, sold, distributed, delivered or otherwise trans- 
ferred in the course of inter-State trade or commerce; 

(b) goods which are, or are intended to be, sold, distributed, 
delivered or otherwise transferred by weight, measure or number in 
the course of inter-State trade or commerce; 

(c) every service which is rendered by \vs~ight, measure or 
number in relation to, or in the course of, inter-State trade or com- 
merce. 

General 

32. (1) The Central Government may, by rules made in this behalf, Useof 
direct that in respect of the class of goods or undertakings or users weights 

only or 
specified therein, no transaction, dealing or contract shall be made or had measures 
except by such wdight, measure or number as may be specified in the said only in 
rules. ,, certain 

V cases. 

(2) Any rule made under sub-section (1) shall take effect in such 
area, from such future date and subject to such conditions, if any, as may 
be specified therein. 

33. No person shall, in relation to any goods, thing or service to which 
this Par t  applies,- 

( a )  quote, or make announcement of, whether by word of 
mouth or otherwise, any price or charge, or 

(b) issue or exhibit any price list, invoice, cash memo or other 
document, or 

(c) prepare or publish any advertisement, poster or other docu- 
ment, or 

( d )  i ~~d ica t e  the contents of any pacltagc either on itself or on 
a n y  lal)el, carton or other thing, or 

( e j  indic:ite t l ~ c  eo~i tc i~ts  or? any container, or. 

( f )  c3spress any  quiiiitity or dirnensinn, 

Prohibition 
of quota- 
tions, etc., 
otherwise 
than in 
terms of 
standard 
units of 
weights, 
measures 
or 
numera- 
tion. 
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34. Any custom, usage, practice or method of whatever nature which 
permits a person to demand, receive, or cause to be demanded or 

'received, any quantity of article, thing or service (to which this Part 
applies) in excess of, or less than, the quantity specified by weight,, 
measure or number in the corltract or other agreement in  lat ti on to the 
said article, thing or service, shall be void. 

35. (1) Every person who- 

(a) makes, manufactures, sells, distributes or otherwise disposes 
of any weight or measure or other goods which are sold, delivered 
or distributed by weight, ineasure or number, or 

(b) repairs any weight or measure, 
to which this Part applies, shall maintain such records and registers as 
may be prescribed and if required so to do by the Director, shall produce 
such records and registers before the Director or such other officer as 
the Director may authorise in this behalf, for inspection. 

(2) Notwithstanding anything contained in sub-section ( I ) ,  if the 
Director is of opinion that having ~ g a r d  to the nature or volume of the 
business carried on by any maker, manufacturer, dealer or rep&rer, it is 
necessary so to do, he may, by order exempt such maker, manufacturer, 
dealer or repairer from the operation of that sub-section., 

CHAPTER I11 ', 

Approval of models . , 

36. (I) Save as otherwise provided in this section, this Chapter shall 
not apply to- 

(a) ally weight or measure which, being subject to verification 
and stamping under the State law as in force immediately before the 
commencement of this Act, is in use at such commencement; 

(b) any cast iron, brass, bullion, or carat weight or any begq- 
scale, except those specified by rules made in this behalf; 

(c) length mcasuies (not being measuring tapes) ordinarily 
used in retail trade for llleasurii~g textiles or timber; 

(d) capacity measures: not exceeding twenty litres in capacity, 
which are ordinarily used in retail trade for measuring kerosene, 
milk or potable liquors; 

( e )  ally weighing or measuring instrument or device which is 
made or manufactured exclusively for domestic use: 

Provided that such instrument or device is not intended for the 
use of ally memLer of the lncclical profession in the course of such 
profession. 

(2) Whcrc any oIlicer of tho Central or State Gover~~inent. chargrd 
v.7jth thc duty  of imp1cmenti1;g the la\v 1-elating ta weights and measures 
I . - ?  [li ts any  r.eason io beiie\re ihat the lnoilei of any wcigh.t %or i1lcasul.e 
~cfo.~.c.ci to in s~ib-seciiorr ( I )  1.~3quivcs a tckt. l.,y the ],rcsci-ibcd aiithofiit~, 
hc ~ : a y  acclui~,e one s~icl l  \l.;c:il;!lt 01- measure f:rorn Ulc l-uarkel and fri~-~:':ii-d 
it to ' t l~e ]31'C~~l'ilji!(~ ; r~c i l i c i~ i fy  f u r  test, the ~C:C?S  i'nr which shal l  hc p n ~ , n l ? l c  
1);: 111(! Go\lcr!!!!-Le~?t c:np!nping t1:r: n!';ircr 127 ;r:hoii~ sucli \v!ii c!llt 01- 

L. , 

tn~asl.ll-f. h a s  heen fnr\~9rn~nc<ec? !io!. test.  
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(3) Every person shall, before making or manufacturing any weight 
or measure to which this Part  applies, submit for approval of the pres- 
cribed authority, such number of models, drawings and other informa- 
tion relating to such -weight or measure as may be prescribed: 

Provided that in relation to ally weight or measure, to which this Part 
applies, which has already been made or manufactured, or which is in 
the process of being made or manufacturcd, at the commencement of 
this Part, models of such weight or measure shall be submitted to the 
prescribed authority from out of the weights or measures which have 
already been, or which are in the process of being, made or manufactured: 

Provided further that in the case of a weight or measure the model 
whereof cannot be submitted, whether by reason of its nature or otherwise, 
it shall be sufficient if thc drawings nncl other prescribed information 
about the weight or measure is submitted to the prescribed authority 
and thereupon that authority shall test the models of such weight or 
measure at  the place where it i s  made or manufactured or a t  such nther 
place as rnay be specified by the Dirwtor: 

Provided also that the prescribed authority may, if it is satisfied that 
the model of any weight or measure which has been approved in a country 
ot~kidtt 11lclia cvriforms to the standards establlshed by or under this Act, 
approve such model without any test or after such test as i t  may deem fit. 

(4) The prescribed authority shall levy and collect such fees for the 
testing of any model, submitted under this section for approval, as may 
be prescribed. 

(5) The prescribed authority shall test the mcdels submitted to it 
with a view to- 

(a) ascertaining whether such models conform to the standards 
established by or under this Act; 

(b) finding out the ability of such models to maintain accuracy 
over periods of sustained use; and 

(c) determining the performance of such models under such 
varied conditions as may be prescribed. 

(6) 'The prescribed authority shall submit to the Central Government 
a detailed report on the performance of the model submitted to it 
together w,ith its recommendations with regard to the desirability or 
otherwise of issuing a certificate of approval in respect of that model. 

(7) Thc Central Government may, if it is satisfied after considering 
the report submitted to it by the prescribed authority that the aforesaid 
model is in conformity with the provisions of this Act or any rule made 
tlic~c'urlde~ and !s likely to  maintain :tccu~acy over periods of ;ustallled 
~lse  ,~nd to render sccurate service under varied conditions. issue a certifi- 
cate of app1.ova1 in respect of that model 

(8) 6\r(?ry certific:\ic of npprovn! o f  a {nodcl shall bc  ~xtblisheci in the 
Officin] C:.:!.!!.. ::-:d :!13,!1 a!zo bc il-1 sblcl~ other manner 2:: ttle 
C e ~ ~ t l ~ a l  (G~jvc-r it;lic;lt 1-na-y th i r l l i  . . .  GI. 
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Licence 
to manu- 
facture 
weigllts 
O r  ?lies- 
sures 
when to  
be issued 

(9) The Ceatral Government may, ifi it is satisfied that the product 
 lade or manufactured in accordance with the model which was approved 

by it has failed to render the expected performance or to conform to the 
standaxds established by or ,under this Act, revoke the certificate of 
approval issued by it under sub-section (7) : 

Pqavided that nQ such revocation shall be made except after giving 
the manufacturer of such weight or measure a r,easonable opportunity 

r of being beard: 

Pro~id~ed further that where the Central Government is satisfied that 
as a result of the alteration mad.e by the manufacturer in the model of 

-the weight or measure, such model has become fit for approval, it may 
vacate the order of revocation of the certificate of approval issued by it. 

(10) If for any reason any material of the approved model of a weight 
or measure to which this Part applies becomes non-available in India, 
the manufacturer may continue the manufacture ofi such weight or 
measure with such substitute materials as may be, in his opinion, most 
suitable for the manufacture of such weight or measure but where the 
manufacturer does so, he shall send such substitute materials to the 
prescribed authority for test. 

' (11) If the prescribed authority is of openion that the smbs$i~tute 
.material referred to in sub-section (10) is not suitable and ithat:t,here, is 
available in India any other material which is more . suitable, that  
authority shall intimate its findings to the Central. Governmeqt ,and also 

, t o  -the manufacture.r) and thereupon the manufacturer shall no t -m~pu-  
facture the weight or measure with any material other than -the material 

; rgcommeqded by the prescribed authority, until the material which was 
originally approved by the prescribed authority becomes available in  
India: - ~ 

Provided that where, in the opinion of the prescrib,ed authority, the 
, s~~bs t i tu te  material referred to in sub-section (10) is not suitable and no 
other suitable material is also available in India, the approval in  
relation to the model shall stand suspended until a suitable material 
rbecomes available in India. 

(12) Where the model of any weight or measure to which .this Part  
applies has been approved, the models of different denominations of such 
weight or measure ehall not require any approval if such denominations 
are .manufactured in accordance .with the same principles according to 
,which, and the same. materials with which, the approved model has been 
m q u f  actured. 

37. (1) Before issuing a licence to make or manufacture any weight 
:or measure to which this Part applies, the S$ate Government shall satisfy 

itself that a certificate of approval of .the model of such weight or measure 
has beer: grxited by thr (lentrril Government under section 36. 

(2 )  1 4 % ~ ~  any certificate of approval of any modc.7 li;is been revoked 
' I;\: t!:c Central Governmc.:~t., the licence issued by the q t n t e  Government 
' ' for tile r-il.aking or lllznufacturing of any sveigilt .or )r),.casui.t. ir, accorclanc:: 

. , - ; i t - .  ., ,LL.  such  ;-;.,ode! sh:,ji :.:.:,i;,3 scc;?cndcc!: 
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38: Every, weight or measure tcl which this2Fart applies and-.fb'r which 
a model-has been approved-shall bear thereon, in such manner a$ may  
be prescribed, the number of the approved model and the number of the' 
certiiicate b y  or under which such model was approved: 

Provided that where the Central Government is of opinion that inclu- 
sion of any such particulars on any weight or measure is not possible by 
reason of its size or nature, that Government may exempt the inclusion 
of such particulars on such weight or measure. 

Commodities in paclcaged form intended to be sold or distributed inn.'the 
couyse of inter-State trade or commerce - 

39. (1) No person shall- 

(a) make, manufacture, pack, sell, or cause to be packed or sold; 
or I I C 

I - &-+'*IP 

(b) distribute, delfver, or cause to be distributed or delivered; or 

( c )  offer, expose or possess for sale, 

any commodity in packaged form to which this Part applies unless such 
package bears thereon or on a iabei secureiy attached thereto a definite, 
plain and conspicuous declaration, made in the prescribed manner, of- 

(i) 'the identity of the commodity in the package; 

(ii) the net quantity, in terms of the standard unit of weight or 
measure, of the commodity in the package; 

(iii) where the commodity is packaged or sold by number, the' 
accurate number of the commodity contained in the package; 

(iv) the unit sale price of the commodity in the package: and 

(v) the "sale price of the' package. 

E@lanation.-In this sub-section, the expression "unit sale price') 
means the price according to such unit of weight, measure or number as 
may be prescribed. 

(2) Every package to which this Part applies shall bear thereon the 
name of the xnanufac4urer and also of the packer or distributor. .. 

(3) ,.Where- the package of a commodity to which 'thisf Par t  applies 
or the label thereon bears a representation as to the number-of se&ngs, 
offthe commodi8y contained therein, such package or -label shall also bear 
a statement as to the net quantity (in terms! of weight, ,meadUre ck num- 
 be^-9 afleach such serving. 

(4) The statement on a package or label as to the net weight, measure 
or number of the contents thereof shall not include any expression which 
tcnds to qualify such weight, measure or number: 

F r ~ v i d e d  -that. the Central~'Gover~imen't may, b y ,  rules, - spetif? t.he 
commodities, the weight or mensure of which is likkly to 'increaS6 or 
d e r r ~ a s e  beyond the-.prescribed tolcrance.1irnit.s by reason of - clim.a.tic 
vafiiations; and it shall be 1:iwful :for tlle,)rI~anufacturcr:or pacli~r..of :the . . 
r.:o!.!!n-li-::!i!v 0 sc; sp:cified io  (lli"i.fy t l i ~ i  staternelit a:; ic:, l .;~e ne t  coiitent cjf 
Q ~ C . \ ?  ,., (.,.- >.t2.L :l-,-.a.,:;j .A\..< t y  by tlic: i~s f :  uf i!-tt? \\JOY& "\irl~(:i~ ~ I : I C ~ ; C ( ~ " .  
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(5) Where the Central Government has reason to believe that there 
is undue proliferation of weight, measure or number in which any 
commodity is, or reasonably comparable commodities are, being packed 
for sale, distribution or delivery and such undue proliferation impairs in 
the opinion of that Government, the reasonable ability of the consumer 
LO make a comparative assessment of the prices after considering the net 
quantity or number of such commodity, that Government may direct the 
Manufacturers and also the packers or distributors to sell, distribute or 
deliver such commodity in such standard quantities or number as may 
be prescribed. 

(6 )  Whenever the retail price of a commodity in packaged form to 
which this Chapter applies is stated in any advertisement, there shall be 
included in the advertisement, a conspicuous declaration as to the net 
quantity or number of the commodity contained in the package and retail 
unit sale price thereof. 

(7) No person shall sell, distribute or deliver for sale: a package 
containing a commodity which is filled less than the prescribed capacity 
cf such package except where it is proved by such person that the package 
was so filled with a view to- 

( a )  giving protection to the contents of such package, or 
( b )  meeting the requirements of machines used for enclosing 

the contents of such package. 

(8) The Central Government may, by rules, specify such reasonable 
variations in the iiel contents of the cornmodity in a package as may be 
caused by the method of packing 3r the ordinary exposure which may 
be undergone by such commodity after it has been introduced in trade 
or commerce. 

(9) The Central Government may, by rules, specify the classes of 
commodities or packages in relation to which all or any of the provisions 
of this section shall not apply or shall apply with such exceptions or 
modifications as may be specified therein. 

CHAPTER V 
Verification and stamping of weights and measures sent from one State 

to another 

Defini- 40. In this Chapter, unless the context otherwise requires,- 

tione. ( a )  "Controller" means the person appointed as such by the 
State Government under the State law; 

( b )  "Inspector" means the person appointed as such by the State,  
Government under the State law; 

(c) "local Inspector" means an Inspector within the local limits 
of whose jurisdiction any weight or measure is made, manufactured, 
received, delivered or kept for sale or use; 

(d) "State law" means the law enacted by the Legislature of a 
State, and for the time being in force in that State, with regard to 
the enforcement of thct standards of weight or measure established 
by or under this Act; 

( e )  "trar~sferee State" Illearls the State in which any weigl~t or 
measure is dellr7crcd or received f o r  sale or use there111 f rom any 
other State; 

(f) l l l*; i :~: , f(~r~:l  State" rrlca~ls t t l c  St::'? fr(3117 r~'I~ir11 2~;y weight 
GT i l i ~ n : > G ~ c  ~ L I L I C I C  01 i ~ l h i l ~ f a ~ i i ~ l ~ d  tllclein; or kept i i i ~ :  Pi11 l o r  sale 
61. ~ C C ,  i: : -;t !O 01 2ci.livpz.p,l i:: ::i)y other Slatc. 
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41. (1) Where any weight or measure, sent from a transferor State 
for delivery, sale or use in a transferee State, is such that- 

(a) it is not required to be dismantled before its deslatch to the 
transferee State and is not likely to lose its accuracy by reasoh of 
such dcspatcll, i t  shall be known, for the purposes of this Chapter, 
as a weight or measure of the first category; 

(b) it is required to be dismaptled before its despatch to the 
transferee State and re-assembled and installed for use in the trans- 
feree State, it shall be known, for the purposes of this Chapter, as 
a weight or measure of the second category. 

(2) Subject to the provisions of sub-section ( I ) ,  the Central Govern- 
ment may specify, by rules made in this behalf, the classes of weights or 
measures which would fall in the first category or the second category, 
and. may, from time to time, if the circumstances so require, alter the 
category in which any class of weight or measure has been specified. 

(3) Weight or measure of the first category shall, before it is 
despatched to any transferee State, be produced before the local Inspector 
in  the transferor State and if such Inspector is, aiter ver~fication of such 
weight or measure, satisfied that such weight or measure conforms to the 
standards established by or under this Act, stamp the same with such 
apecial seal as may be specified by rules made under this Act. 

( 4 )  A weight or measure of the second category shall not be verified 
and stamped ~n the transferor State but shall be verified and stamped, 
aiter its re-assembly and installation for use, by the local Inspector in 
the transleree State. 

(5) The fees for the verification and stamping of cvery weight or 
measure of- 

( a )  the first category shall be levied and collected by the trans- 
feror State; 

(b) the second category shall be levied and collected by the 
transferee State, 

in accordance with such scales as may be specified by rules made under 
this Act. - - I  

( 6 )  A weight or measure, whether of the f i ~ t  or second category, 
shall not require periodical re-verification if it is exclusively intended 
for domestic use and is not used by any member of the medical profession 
in the course of such profession. 

(7) No weight or measure, whether of the first or of I.he second catc- 
gory, shall be vcrified arld stamped unless fees for such verificati~n and 
stamping have been paid in accordance with the scales specified under 
~ub-brctiun (5). 

42. (1) Every weight or measure of the first category which is stamped 
with the special seal referred to in sub-section (3) of section 41 shall be 
presumed to be correct throughout the territory of India and shall not 
be required, until its re-verification in the transferee State becomes due 
by rfllux of time, to be verified or stanlp)cd in the transferee Stc lc :  
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communicated to the Controller of the transferor State, through the Con- 
troller of the transferee State,- 

(a) verify such weight or measure; and 

(b) if, on verification, suah weight or measure is found to be 
inaccurate,- 

Weight or 
measure 

D of the 
!& E. first cate- 

gory not 
to be sold 
or used in 
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unless it 
is stamp- 
ed in the 
transferor 
State. 

B: 

E! k. 
y ~ .  hi Weights 
@ or mea- 

1 sures of 
the 

1;; second 
c category 
I received 
j from 
I 
! transf !?r2r3 

State-to: .. 
be pro, 
duced,.., 
kcfore the* . 
loc.al ,; 

I!?upectq!; 
of the; .  
t~a!lsfe?.l5e ;.,? 

Stnte.! 

(i) cause such adjustment as is necessary to be made so as 
to make it  conform to thg standards established by or under this 
Act, or 

(ii). where.he is of opinion that.sueh adjustment is not possi- 
ble, reject. it and obliterate the stamp, thereon: 

Provided further that where any verification, adjustment or oblltera- 
tion is made in exercise of the powers conferred by the foregoing proviso, 
no fee shall be charged for such verification, adjustment or obliterati~n. 

(2) In computing the time when the re-verificatiop of a weight or 
measure of the first category shall become due in the transferee State, 
the period during which such weight or measure remains unsold or nn- 
distributed in the transferee State, shall be excluded. 

48; No weight or measure of the first category shall be used, sold; 
purchased; delivered or otherwise transferred in any transferee State 
unless such weight or measure bears thereon the stamp-rnade with the 
special seal referred to in sub-section (3) of section 41. 

44. ( j )  Every pel;.son in a trapsferee State who receives or deliyers 
for sale or use therein any weight or measure of the second category 
shall, after, its re-assembly and installation for use, have such weight or 
neasure verified and stamped by the local Inspector in the transferee 
State. 

(2) The local Inspector in the transferee State shall verify every 
weiglvt,or-measwe of the second category and shall if he is satisfied that 
 such^ weight or measure conforms to the standards established by or 
iiiider this Act, sta!xp tlre same with the seal prescribed by or undep-theA 
State law in force in the transferee State. 

{3) For tlie avcic:ai;ce of doubt, i t  is hereby declarecl that nlicrc: ally 
weiglit. or measure of the second c:!'icgo::y is ilcli\;erec? or. rcc"\lcd jn a 
State from any - oi.lrel s;.at,c, nnt I c ? .  ?he.~p~ll 'pose of sale o r .  usit therein 
but - fop  ir;;i;fi-&:;ioIl of sllch \\ii+j;:;j-;t, r;,easIl:.c 1.0 n i i y  otl~er:.St.at.ti;. 

I]lpn, s\l~:l-, i;$.iA-r Gt;-;tct s!lnll dei!mec:, for the 'curposes of thjri C'hagter;. 
to- JJe ,tile iraiL:<it2i.ee Sltile in yuiut jc , : j  ;.i.; ~:r:c]; \vci;~kt~.o~~:~ni~:\silr-t:~a~~.d;.t.~~t' 
pl;ovisj.~p~;..ofi :sub-sectio11. . ( I )  - and- -sub-sec'tion .. (2) shall.? apply! ~laccordingly~i: 
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45. Where any weight or measure, which being in use in a transferee pro- 
State, is sent to, or delivered in, any other State for sale or use in such cedure 
other State, then, such other State shall also be deemed to be ,the trans- when any 
feree State in relation to such weight or measure and the provisions of weight 

this Chapter shall, so far as may be, apply to the weight or measure sent 
to, or delivered in, such olther State. transfer- 

red from 
a tr,ans- 
iferee 
State to 
another 
State. 

46. Every manufacturer, dealer or other person in a transferor State, 
who sends to, or delivers in, any transseree State any weight or measure, 
whether of the first or of the second category, shall- 

ia) submit such periodical returns as may be prescribed, to the 
C,ontrolIer of the transferor State with regard to such despatch, deli- 
very os transfer and specify in such returns the particulars of the 
weight or measure which has been sent to, or delivered in, the trans- 
feree State; 

.Manu- 
f acturera, 
etc., who 
send .any 
weight 
or mea- 
sure' to 
any other 
State to 
submit 
return to 

( b )  specify in such periodical returns t'ne particulars of the per- the c,, 
son to whom such weight or measure has been sent, or delivered troller. 
in the transferee State; and 

-(c) forward a copy of such periodical returns to the Controllex 
' 

of the transferee \State. 

PART V 

Registration of exporters and importers 

47. ( 1 )  No dealer or manufacturer shall export or import any weight 
or measure unless he is registered under this section as such exporter or 
imp,ater, as the case may be. 

(2) Every person who intends to commence or continue business as 
an exporter or importer of any weight or measure shall make, within 
,such time [from the commencement of this Act as may be prescriBe8, an 
~ap@Ic@ion &or tfie inclusion of his name in the register to be maintained 
for the purpose. 

(3) The application referred to in sub-section (2) shall be made to 
the Director and every such application shall be made in such fmm, in 
such manner and on payment of suchr£e~s,  not exceedipg ten rupees, as 
may be pfescribed. 

(4) On receipt of an application referred to in sub-section ( Z ) ,  ?the 
Director shall, if he is satisfied after such inquiry as he may think,fit, that. 
it is expedient in the public interest so to do, include the name of the 
appl{cant iii the -referred to in sub-section (2) and lssiie the 
applicant a certif ?ate to t?le effect, thn! Elis name has been ~n inc!uded 
nrid send ,a col~y of t h e  said certificate to  the Cont.roller of Legal Metro- 
logy in t.h.2 Sta',e j : ~  which snc!i exporter- or in~por lc l .  is c2r~:yl:.~z 0:) his 
. k , , C . : Y F  e," 

- ' . ' . , A * r i r + . u .  

'(5) A ceiri.i!ir,:iit I:!.::i~i/.d u l i i i t i j .  :;;iI,j--siii.iio~r ( 4 )  shall be valiii ~ O T  t 1 1 t b  

pci.lod -s)iecified ,ii~t+-.r.rl.~i a116 mag 1);. r!~-:!ri:~::d. -fi70r:? 1,inie ti) t , i r r l ~ ~ ,  in:- S I ~ &  

fi?rtller . .. . :-i!,i,;c~:; . ;- ic . III:!) ?xqpre"ci'i.jc.:i;. 
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E x p o ~ t  and import of wei,ghts, measures and commodities 
in packaged form 

48. (1) Subject to such conditions, limitations and restrictions as may 
be prescribed, the Central Government may allow the export of any 
weight or measure which has been made or manufactured excluBively 
for export with the previous permission of that Government notwith- 
standing 'that such weight or measure does not conform to the standards 
established by or under this Act. 

(2) Where any commodity in packaged form is exported and the per- 
 so^ to whom such export is to be made so requires, the exporter may, in 
addition to specifying the net contents of such package in terms of the 
standards unit of weight or measure established by or under this Act, 
also specify the weight or the net contents thereof in terms of such 
units of weight or Teasure as may be specified by the person to whom 
such commodity is to be exported. 

(3) Notwith ,riding anything contained elsewhere in this Act, in 
relation tc zny gocdr. which are eupo~ted- 

(a) quotation,of any price; 

(b) issue of any price list, invoice or cash memo; 

(c) indication of the weight or rneasure or number of net con- 
tents of any package on any label, carton or other thing; 

(d) expression of any dimension, 

may be made in accordance with any other system of weight, measure 
or numeration if the p e r s ~ n  to whom the export is to be made so 
requires. 

49. (1) Save as otherwise provided in sub-section (2), no weight or 
measure, whether singly or as a part or component of any machine or 
machinery, shall be imported unless it conforms to the standards of 
weight OT measure established by or under this Act. 

(2) Where any commodity, machinery or any part or component of 
anyLmachinery is imported from a country in which the metric system of 
weight or measure is not in force, or in which such system being in 
force, such commodity, machinery, part or component of any machi- 
nery has not been made or manufactured in accordance with such system, 
the i ~ p o r t e r  shall, before making such import, make an endeavour to 
obtain, on such commodity, machinery, part or component, and also 
on the drawings thereof, the weight or measurement thereof expressed 
in terms of the standard unit of weight or measure established by or 
under this Act: I: 

Provided that  where any weight or measure has not been expressed 
in i.erms of the standard 11!1i! of weight or measure established b y  or 
tnlCei. this Act,  on nny con??-nnc!it:,., machinrry,  g a ~ t  or co~-nponent or oil 
, . , - . Y .  <i;i~.,;ilips f!ic.l.,..c.,f !?-!. i~-l;3.<~.l{cy slia]l; \:;itj;i;-; sir.: :T1c:7:f.!:s from tIlc cl;-te 
..LA , ., 

.~ . 
!-:,! :l:.jpo:'t, get the.  it (:I ~ i : t . : : i y l~ i~~ .  the\:-cnf i.x))~;essed (:,Ti sildh ~:(jij'i- 

!;lodit~~, nlachinery, part or component apri on l . 1 1 ~  drawings tl-1erGo1 iil 

t t y l ? > s  of  the  ;!llii we'i:;iit \~. , .  01 . .  I;;C:~,S:::<: . . .  :::;!nb!is?rcc! . . 1337 n y  ~ i ~ l ! ? ~ . i .  
. . .  

this Act. . , .. . .. . 
<. 
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PART TI 

50. Whoever uocn any weight or measui-t. UL makes ally rluineration Penalty 
otherwise than in accordance with the standards of weight or measure for use 

or the standards of numeration, as the case may be, established by or ~ ~ a ~ ~ ~ ~ d  under this Act, shall be punished with imprisonment for a term which weights 
may extend to six months, or with fine which may extend to one thou- brmeasu- 
sand rupees, or with both, and, for the second or subsequent offence, res. 
with imprisonment for a term which may extend to two years and also 
with fine. 

51. Whoever tampers with, or alters, in any way, any reference stan- Penalty 
dmd, secondary standard, or working standard except where such for con- 
alteratiw is made for the correction of any error noticed therein on veri- traven- 

tlon fication, shall be punished with imprisonment for a term which may ex- 
of 

tend to two years, or with fine which may extend to five thousand tion 18. 
rupees, or with both. 

52. Except where any weight or measure is made or malLf~ct?r&, Penalty 
with the permission of the' Central Government, exclusively for export, for con- 

every person who makes or manufactures any weight or measure which tra~""- 
uon of does not conform to the standards of weight or measure establish by 01. 

under this Act, shall, where such offence is not punishable under any 22. 

other law relating to weights and measures for the time being in force, 
be punished with imprisonment for a term which may extend to one 
year, or with fine which may extend to two thousand rupees, or with 
both, and, for the second or subsequent offence with imprisonment for a 
term which may extend to three years and also with fine. 

53. Except where any weight or measure is made or manufactured, Penalty 
with the permission of the Central Government, exclusively for export, for cop- 

every person who inakes or manufactures any weight or measure which 
tion of bears thereon any inscription of weight, measure or number which does section 2,3, 

not conform to the standards of weight or measure or numeration estab- 
lished by or under this Act, shall, where such offence is not punishable 
under any other law relating to weights and measures for the time being 
in force, be punished with imprisonment for a term which may extend 
to one year, or with fine which may extend to two thousand rupees, or 
with both, and, for the second or subsequent offence, wlth imprisonment 
for a term which may extend to three years and also with fine. 

54. Whoever obstructs tine Eirectos or any person authorised to Penalty 
exercise the powers or discharge the functio~is of the Director (hereafter, for contra- 
in this Part, referred to as the "authorised officer") in the exercise of his vention of 

powers or discharge of his functions as such Direct0.r or authorised 
29. 

officer, or with intent to preveiit 01- deter the 1)irector or such authorised 
officer from exercising his powers or discharging his functions, or in con- 
seqgence of any thing clorle or attemptrcl to hc. done by :he Direc!or or s;:.?!-~ 
ayLlt.hnrisc:d officer in the I:l:yi:i~!. e~.crcisc c;f. hi:; r~lwe:.s or di~ch>iii?'i.? , . . . .% 

K c  fypcti,o:lr, 3:: r,-.:ch, r:h:\!! ?;c p:lrj::hrd. ->,:it5 i:-;;;-:;-i::~:;~i~crit fiii- :; *,,:;j->>i 

... .\, 1 ~ i , ' ] ;  : 1-)>;4\7 <:>:{,c:jiJ :(, i ,,. ; .  ,,( ; , j ,s~ ;!>>(I; !:,<., > : + . . t , , , l ! : :  5 , :  ~ ~ . ~ ~ j s e q ~ ~ ~ : j ~ i  < . ~ ~ ~ i ; i \ y ~ ~ ~  , 
wit}] in!!,,i.isollilleilf. [<-;I. ;i i.t.t.lri which I I I : ~ ~  t : ~ i i + i i , d  to f i \ i ~  Yi:&?Y.  

1 . 1  .j\ -1 .j  \5, .: - _ - J C .  4ri 
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Penalty 56. Whoever in the course of any ihter-State trade or commerce, 
for con- makes any transaction, deal or contract in  contravention of the provi- 
traven- sions of section 32 shall be punished with fine which may extend to two 
Sion of 
section32. thousand rupees, and, for the second or subsequent offence, with im- 

prisonment for a term which may extend to one year and also with fine. 

Penalty 56. Whoever, in the course of any inter-State trade or commerce, con- 
for travenes the provisions of section 33 shall be punished with fine which vention of 
mction 33. may extend to two thousand rupees, and, for the second or subsequent 

offence, with imprisonment for a term which may extend to three years 
and also with fine. 

Penalty 57. Whoever, in the course of any interState trade or cornrn~rce,-- 
for cor~tra- 
vention 'of (i) sells, delivers, or causes to be sold or delivered, to the pur- 
sectior, 34. chaser any quantity or number of any article or thing, less than 

the quantity or number contracted for or paid for; or 

(ii) renders any service by weight, measure or number, less than 
the service contracted for or paid for; or 

(iii) demands, or causes to be demanded, or receives, or causes 
to be received, while buying any article or thing, any quantity or 
number of goods in excess of the quantity or number contracted for 
or paid for; or 

(iv) obtains any service in excess of the service contracted for 
or paid for, 

shall be punished with fine which may extend to five thousand rupees, 
and, for the second or subsequent offence, with imprisonment for a term 
which may extend to five years and also with fine. 

Penalty 5s. Whoever, being required by or under this Act so to do, without any 
'On- reasonable excuse, omits or fails to maintain any record or register, or 

traven- 
tion of being required by the Director or the authorised officer, to produce any 
section35, record or register for his inspection, omits or fails, without any rea- 

sonable excuse, so to do, shall be punished with fine which may extend 
to one thousand rupees, and, for the second or subsequent offence, with 
imprisonment for a term which may extend to six months and also with 
fine. 

Penalty 59. Whoever, being required by section 36 to submit the model of any 
'On- weight or. measure for approval, omits, or fails, without any reasonable 

traven- 
tion of excuse, so to do, shall be punished with fine which may extend to five 
section 3.8. thousand rupees, and, for the second or subsequent offence, with impri- 

scpnmz-nt f ~ r  a term ;~E,ich may extend t~ five years 2nd a!sc with 5ne. 
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60. (1) Whoever makes or marlufactures any weight or. measure 
which is, or is intended to he, sold, distributed, delivered or o t h e r ~ ~ i s e  
transferred in the course of inter-State trade or commerce, shall, un- 
less a certificate of approval of the model of such weight or ~neasure 
granted lincier section 36 is in force, be punished with i l l ly)risor!~~lr~~ for 
a term which rr-ley <i~;i.cil~d to two ycai-F a n d  shall also be liable tc-j fine, 
s!i(i, f o r  s"co!)(~ ~ ~ . ! b ~ ~ q ( l ~ n t  fifffii[:<:-, l>..:ii-:; ijnpriso;l;l:c:-i: fn;- :: tci:-rr: 
which may ~xte i?( i  tci fi17t? ye:?rs ~ i i i i  ajso with firie. 
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material other than the inaterial approved or recommended by the pres- 
cribed authority, shall be punished with imprisonment for a term which 
may extend to five years and also with h e .  

61. Whoever makes or  manufactures any weight or measure without Penalty 
complying with the requirements of section 38 shall be punished with for con- 
fine which may extend to five thousand rupees, and, for the second or traven- 

tion of subsequent offence, with imprisonment for a term which may extend to 
,ectionS8. five years and also with fine. 

62. Whoever, in the course of inter-State trade or commerce, sells, dis- 
trjbutes, dellvers or otherwise transfers any weight or measure which 
does not conform to the standards of weight or measure established by 
or under this Act or which has not been duly verified under any other 
law relating to weights and measures for the time being in force, shall 
be punished with fine which may extend to ten thousand rupees, and, 
for the se*mcl or subs-quent offence, with inlprisonment for a tern1 
which may extend to seven years and also with h e .  

Penalty 
for sale, 
etc., of 
unveri- 
fied 
weights 
or mea- 
sures in  
the 
course of 
inter- 
State 
trade or 
com- 
merce. 

63. Whoever, in the course of inters tate  trade or commerce, sells, penalty 
distributes, delivers or otherwise transfers, or causes to be sold, distrid for con- 
buted, delivered or otherwise transferred any commodity in a packaged traven- 

form which does not conform to the provisions of this Act or any rule tion of 
section 39. 

made thereunder, shall b;e punished with fine which may extend to five 
thousand rupees, and, for the second or subsequent offence, with impri- 
sonment for a term which may extend to five years and also with fine. 

64. Whoever exports or imports any weight or measure without being Penalty 
registered under this Act shall be punished with fine which may extend for con- 
to one thousand rupees, and, for the second or subsequent offence, with travenr 

imprisonment for a term which may extend to six months and also with of 
section 47. 

fine. 

65. Every person who exports any weight or measure or cominodity Penalty 
in packaged form which does not conform to the standards of weight or for con- 

measure' established by or under this Act shall, except where such traven- 
tion of 

export has been made with the previous approval of the Central section48, 
Government, be punished with iine which may extend to five thousand 
rupees, and, for the second or subsequent offence with iinprisol?n~ent for 
a term which may extend to five years and also with fine. 

G G .  Whoever contravenes, without any reasonable excuse, the penalty 
provisions of section 49, shall bc punished with fine which may extend for con- 
to five thousand rupees, and, for the second or subsequent offence, iaiith traven- 

inipl-isonmrnt i c y  ;I term v~hicir may extend to five years and also with fine of 
section 49. 

64. ~7i-,,~.,-~~ ccjntravcncs 2rly ---'.-1 t.,i :,..i,ir~ns c of this Act for the co~itia-- I'cnriliy 
velit,io:-i o f  \;?l-i.;c\i 710 :?:kil-:inll:ncnt 123:; ~ F C I Z  sep:lrately p~~\ r i t i c -c !  i r i  a ny  of ,!?,, , 

* .  
I - ' . , , .  c , , r l  .. ..- ....-. :,f :?;..is /,,:< ,j-,n!l 1::; ; : lx~~j~! - :pr~ \r-itl? f;.;,,; ~ , : ; ? j r ? ! ~  l.?-!?v c?\:iflr:tf !;z2c2i 
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Presump- 
tion to 
be made 
in certain 

cases. 

Penalty 
for Per- 
sonation 
of offi- 
oiab. 

Penalty 
for giv- 
ing fabe  
informa- 
tion or 
false 
returns. 

Vexatious 
action!;. 

68. (1) If any person, in the course of inter-State trade or commerce, 
uses, or causes to be used, sells, distributes, delivers or otherwise trans- 
fers, or causes to be sold, distributed, delivered or otherwise transferred, 
any false or unverified weight or measure, it shall be presumed, until the 
contrary is proved, that he had done so with the knowledge that the 
weight or measure was a false or unverified weight or measure. 

(2) If any person makes or manufactures or has in his possession, 
custody or control any false or unverified weight or measure in such cir- 
cumstances as to indicate that such weight or measure is likely to be 
used in the course of inter-State trade or commerce, it shall be presumed, 
until the contrary is proved, that such false or unverified weight or 
measure was made, manufactured, possessed, held or controlled by such 
person with the knowledge that the same would be, or is intended to 
be, used in the course of inter-State trade or commerce. 

69. Whoever personates, in any way, the Director, or any authorised 
officer, shall be punished with imprisonment for a tzrm which may ex- 
tend to three years. 

70. (1) Whoever gives information to the Director or the authorised 
officer which he may require or ask for in the course of his duty and 
which sucb person either knows or has reason to believe to be false shall 
be punished with imprisonment for a term which may extend to six 
months, or with fine which may extend to one thousand rupees, or with 
both. 

(2) Whoever, being required by or under this Act so to do, submits 
a return which is false in material particulars, shall be punished with 
fine which may extend to two thousand rupees, and, for the second or 
subsequent offence, with imprisonment for a term which may extend 
to one year and also with fine. 

71. (1) An authorised officer who knows that there are no reasonable 
grounds for so doing, and yet- 

(a) searches, or causes to be searched, any house, conveyance 
or place; or 

. 

(b) searches any person; or 

(c) seizes any weight, measure or other movable property, 

shall, for every such offence, be punished with imprisonment for a term 
>-.h:-L 
WIubll may extend to ale year, or with fine which may extend to two 
Phousand rupees, or with both. 

(2) If a local Inspector, 8s defined in section 40,--- 

(a) without any reasonable cause verifies any weight or mea- 
sure of first category, within the meaning of section 41, 

(b) without any reasonable cause obliterates any stamp on any 
such iveight or m e s u r e ,  
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72. Notwithstanding anything contained in the Code of Criminal Pro- cogni- 
eedure, 1973,- zance of 

offences, 
(a) no court shall take cognizance of an offence punishable etc. 

under  this Act except upon a complaint, in writing, made by the 
Director or any other authorised officer; 

(b )  no court inferior to that of a Metropolitan Magistrate or a 
Judicial Magistrate of the first class shall try any offence under this 
Act; 

( c )  an offence punishable under section 50, section 52, section 
53, section 56, section 58, section 60, section 61, section 63, section 64, 
section 65 or section 66, may be tried summarily by a Magistrate a9d 
no sentence of imprisonment for a term exceeding one year shall 

I be passed in the case of any conviction for an offence which is sum- 
marily tried under this section. 

73. (1) Any offence punishable under section 50, section 55, section Com- 
56, section 57, section 58, section 59, section 60, section 63, section 64, pounding 

of section 65, section 66 or section 67 may, either before or after the insti- 
tution of the pi~~~~cucticii i ,  be compounded by  the Eirector or such other 
officer as may be specially authorised by him in this behalf, on payment 
for credit to the Government of such sum as the Director or such other 
officer may specify: 

Provided that such sum shall not, in any case, exceed the maximum 
amount of the fine which may be imposed under this Act for the offence 
so compounded. 

(2) Nothing in sub-section (1) shall apply to a person who commits 
the same or similar offence within a period of three years from the date 
on which the first offence, committed by him, was compounded. 

Explanation.-For the purposes of this sub-section, any second or 
subsequent offence committed after the expiry of a period of three years 
from the date on which the offence was previously compounded, shrill be 
deemed to be a first offence. 

(3) Where an offence has been compounded under sub-section ( I ) ,  
no proceeding or further proceeding, as the case may be, shall be taken 
against the offender in respect of the offence so compounded, and the 
offender, if in custody, shall be discharged forthwith. 

(4) No offence under this Act shall be com,~ounded except as provided 
by this section. 

74. (1) If an offcllce under this Act is committed by a company, every 
person who, a t  the time the offence was committed was in charge of, 
and was responsible to the company for the conduct of the business of 
the company as well as the company, shall be deemed to be guilt:? of 
the offence and shall he liable to he p r o r c c d c ~ ~  against and punished. ac- 
cordingly: 

Offences 
by com- 
panies 
and 
power of 
court to 
publish 
riame, 
place of 
busir:cs::. 
cite., of 
COll?.- 
. - , ? , i , i i T 1  t".."'." 

co!~vicleG 
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(2) Notwithstanding anything contained in sub-secticon ( I ) ,  where 
an offence under this Act has been committed by a company and it is 
proved that the offence has been committed with the consent or conni- 
vance of, or is attributable to the neglect on the part of, any director, 
manager, secretary or other officer, such director, manager, secretary or 
other officer shall also be deemed to be guilty of that offence and shall 
be liable to be proceeded against and punished accordingly. 

(3) Where any company is convicted under this Act for contraven- 
tion of any of the provisions thereof, it shall be colnpelent for tlie court 
convicting the company to cause the name and place of business of the 
company, nature of the contravention, the fact that the company has 
been so convicted and such other particulars as the court may consider 
to be appropriate in the circumstances of the case, to be published at the 
expense of tlie conipany in such newspapers or in such other manner as 
the court may direct. 

(4) No publication under sub-section (3) shall be made until the 
period for preferring an appeal against the orders of the court has ex- 
pired without any appeal having been preferred, or such an appeal, 
having been preferred, has been disposed of. 

(5) The expenses of any publication under sub-section (3) shaii be 
recoverable from the company as if i t  were a fine imposed by the court. 

Explanation.-For the purposes of this section- 

(a) "company" means any body corporate and includes a firm 
or other association of individuals; and 

(b) "director", in relation to a firm, means a partner in the firm. 
Provi- 75. The provisions of the Indian Penal Code, in so far as such provi- 45 of 1860. 

Of sions relate to offences with regard to weights and measures, shall not Indian 
Penal apply to any offence which is punishable under this Act. 
Code not 
to ap- 
P ~ Y  to 
any 
offence 
punishable 
under 
this 
Act. 

PART VTT 

Giabiish. 
merlt of a 
training 
I~lstitutc 
and pro- 
vibior~s f 111 
training 
thereat, 

.- " do, j i j  T'ntrc-. be estab:islled by the Central Go~:erzmer.t, 2't ~ 1 j . h  

place as it may thinlr fit, an Institute to be lrnown as the "Indian Institute 
of Legal Metro!og,y" (hereafter reft:rred 1.0 as the "Institute") for impart- 
lng trairiirlg ill  legal rnelrology a ~ ~ d  utl~cr allicd branches of lrnowledge. 

(2) The ~l!:i!ia,gel~~cl.it a ~ l d  ciintroi of thc iniititutc, wilich sliall i rest  f n 
the Cleniral C:ovcrr~mcnt, shall be carried on in accordancr. tvitli sucll re- 
gulatio~is : is may be made by the C.:entr\al Go\:c:rnm~~it. 



(4) The courses and curricula for training a t  the Institute and the 
period for which the training may be imparted thereat for each course 
shall be such as may be prescribed. 

(5) Thc Central Government shall prescribe tlie 11IiiIi111~111 qualifi- 
catioils wl~icli a persun shall possess in order to be eligible for adrnissiol! 
to the Institute for receiving training thereat and different qualifications 
may be prescribed for difierent courses of training imparted a t  the In- 
stitute. 

(6) The Central Government and every State Government may de- 
pute, in such batches as may be convenient to the Institute, employees 
of, or above, the rank of an Inspector for receiving training a t  the In- 
stitute and the Central Government may also arrange for the  training, 
a t  the Institute, of such other persons as i t  may think fit. 

(7) The Institute may,-- 

(a) carry out such researches in legal metrology and other 
allied branches of lrnowlcdgc as may be entrusted to i t  by the Cen- 
tral Government, and 

(b) hold such seminars, meetings or other gatherings as it may 
think fit. 

77. Where the Central Government is of opinion that in  addition to 
the training imparted a t  the Institute, i t  is necessary to impart to  a n  em- 
plcyee, not below the rank of an Inspector, further specialised training 
which is not provided for a t  the Institute, i t  may send such employee to 
such other place, authority or institution as it may think fit for receiving 
such specialised training. 

PART VIII 

78. The Central Government shall make, or cause to be made, such 
surveys and collect, or cause to be collected, such statistics as it may 
consider necessary with a view to ascertaining the extent to which any 
standard of weight, measure or numeration established by or under this 
Act has been implenlented in any area or i n  relation to any class of 
undertakings, users or goods and i t  shall be the duty of every persorl 
using weight or measure or making any numeration to render such 
assistance as the person making such survey or collecting such statistics 
may require. 

79. ( i j  The value expressed iii iei-ms of aa j i  unit of weight or  mea- 
sure other than in terms of the standard units of weight or measure may 
be converted into the value expressed in terms or a standard unit of 
weight or tileasure a t  the rate specified in the Scheciule. 

(2) All references in a::y enactment or in any notification, rule or 
orc1c;r. rilade under any i::ln:.tmcllt, or jn a11~7 coi-ili-act, deed or other ins-. 
trument, for the time being in force, to a value expressed in terms 07 
:~i-i>- i l l i i t ,  ~1 \\yeig'rlt. ~Ilc;;,sil!i:  0:. iii.>.i;ic~;;tifin oiiler. th:in t.11zt C I ~  a st;lnd:trci 
!~~:ii \:,r.ii:llt j i ~ c ~ : , ~ . r ! ~  t .  ,) :  ;iu;i;i.ya I'c" i ,,, ::!l;ill cii!i:;i~ued as r.;:L,rL :."I-;-:,..," t .> . . 
' . \ ,  \ :  j : : , , ,  , : < :  3 ' .  

% I  , :  I , i j :  c : j  

!)ii:~;)n:,?{if;:l, 2% t'!:(: !,t:: c:~]-lvctri.ec'i ;!i, i.ijc: 1iii.c:; spcciGcc'i lii;: 
sciieijille 
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Non- 
metric 
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mea- . 
sure not 
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in any 
docu- 
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Or to 
form 

80. (1)  No unit of weight, measure or numeration shall, after the 
commencement of this Act, be stated in any enactment, notification, rule, 
order, contract, deed or other instrument in  terms of any unit of weight, 
measure or numeration other than that of a standard unit of weight, 
measure or numeratioil. 

(2) On and from the commencement of this Act, no weight, measure 
or number other than the standard weight, measure or number shall be 
used in, or form the basis of, any contract or other agreement in rela- 
tion to any inter-State or international trade or commerce: 

the 
Provided that in relation to any goods which are exported, the weight, of any 

contract measure or number of such goods may be indicated thereon, or in any 
after the contract, in addition to the standard units of weight, measure or nume- 
com- ration, in accordance with any other system of weight, measure or nume- mence- 
ment of ration if the person to whom the export is to be made so requires. 
this  Act. (3) Any contract or other agreement in contravention of the provi- 

sions of sub-section (2) shall be void. 

(4) No written record of the results of any measurement shall be 
maintained in ally iunit other than the standard unit of weight, measure 
or numeration established by or under this Act. 

Appeals. 81. (1) Subject to the provisions of sub-section (2)) any person 
aggrieved by an order made under section 30 or section 36 may prefer 
an appeal against such order to the Director, or where the order has 
been made by the Director, to the Central Government. 

(2) Every such appeal shall be preferred within sixty days from the 
date on which the impugned order was made: 

Provided that the appellate authority may, if it is satisfied that the 
appellant was prevented by sufficient cause from preferring the appeal 
within the said period of sixty days, permit the appellant to prefer the 
appeal within a further period of sixty days. 

(3) On receipt of any such appeal, the appellate authority shall, after 
giving the parties to the appeal a reasonable opportunity of being heard 
aizd after making such inquiry as it deems proper, make such order, as 
it may think fit, coufirming, modifying or reversing the order appealed 
against or may send back the case with such direction as it may think fit 
for a fresh order after taking additional evidence, if necessary. 

(4) Every appeal shall be preferred on payment of such fee, as may 
be prescribed. 

(5) Thc Central Governrnent may, on its own motion or otherwise, 
call for and examine the record of any proceeding (including a pro- 
ceeding in appealj in which any decision or order has been made, for 
the purpose of satisfying itself as to the correctness, legality or pro- 
priety of such decision or order and mag7 pass such order thereon as it 
;i><,;; (lii~?!: f i t .  
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tM. (1') The Central Governmerit may, by rules made under section LRVY of 
'@B, specify such fees, not exceeding- fees. 

(a) five thousand rupees, for the approval of the model of any 
weight or measure intended to be made or manufactured for sale, 

0 

-purchase, distribution or delivery in the course of any inter-State 
trade or commerce; 

( b )  one thousand rupees, for the verification and s t a m ~ i n g  oE a 
weight nr measure of the first catcgory within the meaning of sec- 
tion 41; 

(c) five thousand rupees, fror the verification and stamping of 
a weight or measure of the second category, within the meaning of 
section 41; 

( d )  one r i~pee for every ln0 words or lcss, for the grant of 
copies of any document, not being a document of a confidential 
nature; 

( e )  ten rupees, for the registration of expnrters or importers 
of weights and measures; , 

(f) twenty-five rupees for any appeal preferred under this Act. 

(2) No approval, verification or stamping shall be made, copy grant- 
ed, registration made or ameal  entertained unless the fee prescribed 
therefor under sub-section (1 )  has been paid. 

83. (1)  The Central ~Avernment  may, by notification, make ruler for  Power to 
carrying out the provisions of this Act. make 

rules. 
(2) In particular, and without prejudice to the gen'erality of the 

foregoing power, such rules may provide for all or any of the folloviing 
mift'ers, namely: - 

( a )  supplemehtary, derived, special or other units of weight 
or measure, standard symbols or definitions, as recommended by the 
General Conference on Weights and Measures or the International 
Organisation of Legal Metrology; 

( b )  multiples and sub-multiples of, and physical constants, 
ratios or co-efficients in relation to units of weight or measure, as re- 
coi~~lrlended by the General Cbnference on Weights and Meascrcs 
or the International Organisation of Legal Metrology; 

jc j denominations of decimal muitip'Yes and sub-mui tiples of 
numerals and the manner in which they shall be written; 

(d) periodical intervals a t  which the accuracy of the objecls or 
equiplnents referred to in sub-section ( I )  or sub;section (2) of sec- 
tion 16 shall be certified; 

(c) illc manner in which and t h e  .conditions u n d ~ i  tvhich every 
~iatii>l-1:11 j,.~'(.!i~i!);l?c, l.eTcrrc:d to i:-; :;::ct.i:;;; 15, 2rid r;,cl.y o h j c c t  n T  

C T ! U ~ ~ ~ ) Y I I > ! ? !  ., 1 - . ' .  ~f(:rrrcli ! O  in scctiot-: ? 6 ,  shall bc 1;c;:t.; 
- .  . . , ?  

( f )  ti;., ; ~ ~ ~ l j ~ ~ ~ r  ill xt.:pljc]) ;;;,,.; *.!-.,: ~ , : c ,  ( : O i ) ( i ! ~ i O : ] ~  ~ 1 ~ ~ ~ ~ 2 ~  V, : i i lC i i  (:VC!l")' 
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(g) the place at which, the authority by which, the manner in 
which, and the periodical intervals at  which, every reference stand- 
ard, secondary standard and working standard shall be verified and 
authenticated; 

(h) the custody in which every reference standard, secsndary 
standard or working standard shall be kept; 

(i) the physical characteristics, configuration, constructional de- 
tails, materials, equipment, performance, tolerances, methods or pro- 
cedures of tests, in relation to weights or measures; 

(j) the conditions, limitations and restrictions under which non- 
standard weights or measures may be manufactured for export or 
may be exported; 

(k) the manner of disposal of any commodity which is sub- 
ject to speedy or natural decay; 

(1) class of goods or undertakings in relation to which, or class 
of users in relation to whom, no transaction, dealing or contract shall 
be made or had except by specified weight, measure or n ~ % b e r ;  

(m) registers and records to be maintained by persons referred 
to in section 35; 

(n) the authority to whom models are 'to be submitted for 
approval; 

(0) the number of models, drawings and other information which 
are to be submitted for the approval of the model; 

(p) the conditions under which the performance of any model 
is to be tested; 

(q) the manner in which the number of model and certificate 
shall be inscribed on every weight or measure; 

(7) the manner of declaration of the contents of a package and 
specification of the unit of weight, measure or number in accordance 
with which the retail sale price shall be declared on the package; 

( s )  the standard quantities or number in which commodities 
may be packed; 

( t )  the capacity up to which a package shall be filled; 

(u) the reasonable variations in the net contents of a packaged 
commodity which may be caused by the meihod of packing or cji-di- 
nary exposure; 

(v) the classes of weights or measures which would fall in the 
first category or the second category; 

( ~ o )  the special scal by which weights or measures of the first 
cateyory shall 1.x st ampcd; 
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(z )  the period for which certificate of registration of an exporter 
or importer of weights or measures may be renewed; 

( za)  the courses and curricula for, and the period of, training at 
the Institute; . . 

(zb) the minimum quaUfications for admission to the Institute; 

( zc)  the scales in accordance with which fees may be collec- 
ted under section 82; 

( z d )  any other matter which is required to be, or may be, 
prescribed. 

(3) In making any rule under this section, the Central Government 
may provide that a breach thereof sh8H be punishable with fine which 
may extend to two thousand rupees. 

( 4 )  Every rule made by the Central Government under this Act 
shall be laid, as soon as may be after it  is made, before each House of 
Parliament, while it is in session, for a total period of thirty days which 
may be comprised in one session or in two or more successive sessions, 
and if, before the expiry of the session immediately following the session 
or the successive sessions qforesaid, both Houses agree in making any 
modification in the rule or both Houses agree that the rule should not be 
made, the rule shall thereafter have effect only inn such modified form 
sr be of no effect, as the case may be; so, however, that any such modi- 
fication or annulment shall be without prejudice to the validity of any- 
thing previously done under that rule. 

84. (1 )  Notwithstanding that this Act has come into force in respect 
of any area or class of goods or undertakings or class of weights and 
measures or users of weights and measures in the State of Sikkim, the 
Central Government may, : by notification, permit the continuance of the 
use, after such commencement, in respect of that area or class of goods 
or undertakings, or for classes of users of weights and measures, of such 
weights an6 measures, in addition, $0 the standard weights or measures, 
and for such period, not exceeding five years, as may be specified in the 
notification. 4 

(2) Nothing in sub-section (13' shall be deemed to empower the 
Central Government to issue any notification in respect of any weight 
or measure which,was n ~ t  in use in-,the State of Sikkim immediately 
before f ie  commencement. of this Act. 

Continu- 
ance of 
certain 
weights 
and 
measureg 
during 
transi- 
tional 
period. 

85. (1) The Standards of Weights and Measures Act, 1956, is hereby Repeal 
repealed. and sav- 

ings. 

(2) Without prejudice to tlze :provisior~s conthineci in tlze General 
Clauses Act, 1897, nritl~ respect ' t o  repeals, any notification, rule or 
urGci. made uncicr tire ~ t a h d a r d s  ! ~ f  \Weights arid h'leasures ilci:, 1~955, 

fili;lil, if in  forcc, :it t!.ic, ccni;rterlcemer~t o f  this Act ,  cont.inl,\v i r >  I:!: i~ 
. , 

:. iclr-cr. :!!~ci I~xvt? c.!i(:ci ::< i f  I:?adcl 1 . 1 r 3 t i c . ~  i ) ! c .  c,i)-t-~.i-::;i,ol~di~~g l,>~.o:.i<~ii i i j  
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(I)  Length : 

I inch 

(See section 79) 

I yakd . =o.g14-4 metre I ' 

I mile = I  609.344 metrm 

i nautical mile (UK) - I  853.18 metres 

For Survey of India ody 

I foot 3 0 . ~ 4 , 7 9 8  6 metre 

(2 )  Area : 

I square inoh = 0 - 0 ~ 6 4 5  16 square metre 
2 

11 .  

I square foot lso*qg& 993 04 squane,mette 
, , 

I square yard -0.836 127 36 square qlgtre 

I ,square mile d 2 ~ 5 8 9  988-1 10.336 square metres 
3 .  

Fqr S m e y  of Iszdia 4 y i  I .  

I square foot --'ob 092 go3 square mare 

1 acre .s 4046.856 I squaremetresz 

(3) P'dumec: 

I cubic inch =o. ooo 016 $37 064.qubic metre 
1 

I cubic foot --0-028 316 846 592 cybic metre - ,  

I cubic yard =o.-764 55q857'984 cubic metre 

I gallon (UK) ==o.004 546 087 cubic metre 

I gallon (USA) = 0 . ~ 3 , 7 8 5 ~ 4 1  1 7,84 c a b i G p p e ,  
I t i  I -bushell (U6A) 

(2 150.42 cubic inohes) -0.035 239 070 &17 oubic metre I t  

I barrel (for petroleunl) =o. 158 987 294 928 cubic metre 

, 
(4"1 Mass : 



a~ 19'581 Standards  of W e i g h t s  and M e a s u ~ e h  

I ounce (troy) = 0.031 103 476 8 kilograib 
I pound (avoirdupois) -0.453 592 37 kilogram 
I hundredweight (UK) -50; 802 345 44 kilograms 
X hundredweight (USA) -45.359 237 kilograms 
I ton (UK) -I 016.046 go8 8 kilograms 
I ton (USA) 1907- 184 74 kilograms 

a I : , *  

(3) femp&at.we I 

I degree Fahrenheit (unit) '519 kelvin or degree (celsius) 

temperature in degrees "519 (to F+ 459'67) kelvins 
Fahrenheit 

(r F) -519 (to F-32) degree celsius 

(6) Force 1 
I pound-force '4.448 221 615 260 5 newtons 

I poundal =O.I 38 254 954 376 new to^ 

(7) Pressure, I 
I barometric inch of 

mercury "3 386.388 640 341 pascals 
x igch, of .water =24g-088 91 pascals 

(8) Energy I 
I British thermal unit 11 055.055 852 62 joules 
I .foot-pound-Qrce -1.355 817 948 331 400~4 joules 

(9) Power I 

I horse-power (UK) -- 745.699 871 582 270 22 watts 

I horse-power (European) 5735 ' 498 75 watts 
I ton of refrigeration -- 35 16.852 842 67 wotte. 


